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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
JAIPUR BENCH, JAIPUR. 

Jaip~r,. the 26th ·dCJY of October, 201 a 

CONTEMPT PETITION No.16/2010 

IN 

ORIGINAL.APPLICATION No.432/2009 

CORAM: 

HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER 
HON'BLE MR.ANIL KUMAR, ADMINISITRATIVE MEMBER 

Hari Ram Nakela 
S/o Shri Ramswaroop Nakela, 
R/o Bhagwati Colony, 
Bayana (Rajasthan). 

(By A·dvocate : Shri P.N.Jatti) 

Versus 

1. Shri Radhika Dorai Swamy, . 
Secretary to the Govt. of India, , 

·Department of Posts, 
Dak Bhawan, Sansad Marg, 
New Delhi . 

2. Shri Santosh Gaurior, 
Chief Post Master General, 
Rajasthan Circle, 
Jaipur. · 

3. .Shri Ganpat Lal, 
Sr . .Supdt. of Post Offices, 
Ajmer Division; 
Ajmer. 

. .. Petitioner/Ap'plicant 

. .. Respondents 

(By Advocate : Shri Praveen Poswa.I, proxy counsel for 
Shri V.S.Gurjar) 
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ORDER CORAL) 

The applicant/petitioner has. filed this Contempt Petition 

for alleged violation of the order dated 6.10.2009; passed by 

th·is Tribunal in OA No.432/2009, and further order dated 

1.12.2009, passed in RA 13/2009 (OA 432/2009), whereby RA 

filed by the applicant was rejected. 

2. Notice of this CP was given to the respondents, who have·· 

. filed their reply. In the reply, the respondents have stated that 

payment of Rs.3,95,,555/-. has been a~corded by the competent 

authority vide order dated 22.6.2010 (Ann.CP/2). The 
,I • 

respondents have also stated that the issue regarding 

commutation value of p~nsion has. also been decided vide~ 

communication dated 21.6.2010 (Ann.CP/3). The applicant 

has also been informed about the payment of gratuity and the· 

PPO through a forwarding letter dated 14.6.2010 (Ann.CP/4) 

has also been issued.· 

3. In view of this subsequent development, the present CP 

does not survive for consideration and the same stands 

·disposed of ·accordingly. Notices issued to 'the respondents are 

hereby discharged. 

4. It is, howev.er, made dear that in. case the applicant feels 

aggrieved by the orders, referred to above, passed. by the 

respondents, it will be permissible to him to file a substantive 

OA. 
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(ANIL KUMAR) 
MEMBER (A) 
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. ~'/' (M.L.CH~~HAN) 
MEMBER (J) 


